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ORIGINAL APPLICATION NO. 

-Ap plicant.  

	

Versus 	 6-0 

Union of India & Ors . 	 . . 	. . . . 	Respohdents. 	 a 

F$1 the Applicant(s)  

IF 

For the Kespondents. 	. . . 	 . . . 

NOTES OF THE REGISTk.X 	2ATE 	 _QE_R 	 _ 

4 4 .v31 	put up only after removal of 
i  defects • The Deputy Registrar to 

look into the matter and take 
T 

remethal measure. 

fo r   -. 	 . 	 Member 	 viceCha.irman •kd 
° 2St? 	 pg l  

Dated • 	/4 2 

'5.7.Ol 	List on 8.8.01 for Admiss).ofl 

DY. 	 I  after removal of the defects. 

I 	Office to i.nform the learned 
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LIIO 
	

Office to issue notice to the applicants 

for compliance of thd defects with a copy 

	

IF 

	 to the respective coune1. List for orders on 

19.9.01. 

Vice-C hair m an 

nkm 

1919.01 	No steps so far been taken 

despite order passed by the tribunal. 
List on 16/11/01 for order. 

Vice-Chairman 

nb 

	

16.11.01 	The appl.3cat10n i s defective. 

a6lx ( 
jr,  , Intimation aDcut its defects was 

issued to the applicant, but the 
applicant havv not rectified the 

• 

defects. The 4pplicant is ordered..± 

rectify the dfects. 
List on 4.12.2001for further 

/c) jØ 	i6& 	 order. 

Member 

	

bb 	 .1. 
14,1201 	 Tone is presant for the aRplic 

	

-. 	 ant. The applicaion is defectiie. 

orrice to inrorm the applicant to 

- 	 /No 	 remove the defects. List on 11.1.02 
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of the Regi5try 

v.t.j9// 2001 

Date 

'.9, 

Order of th6 Tribuiiai 	1. 

'4 

is application 5toOd fo *mend 

mend by or r dated 24.4.2002 n M.P. No. 

65/2002. It i stated by 11 • M.Chanda, 

learned counselor th applicant that 

8teps were already 	ken by the applicant 

providing surf •ient s rvice copies in them  

Office. 0 	ce to verify 	d report on' 

23.5. 02. 

7 .2002 for orders. 

14r.44.Cianda aeU counsel 

entered appu.rance on b3tkilg of the 
a)pUcant eLnd prays for 3 wceko timo 

to rectify tht... error. Pcycr is txUowed.. 
on 13.2.02 Eor oriere. 

Ficeian 

As per order dated 11.1.2002 the 

applicant Wa s directed to r ect I fy the 

error and the time was allowed t4&y-
13.2.02. As, to-day the defects hanot 

been rwioved, Another opoortunity is 

given to the applicant to remove the 

error. List on 1.3.02 for orders. 

Member 

Four weeks time allowed to the 

respondents for filing of written state m ent. List 

for orders on 5.4.02. 

Vice-Chairman 

tweek1rt1je21s allowed to the 

applicant to rnovo the detects 1Ø 

a last 1nce. List on 26.4.02 
or rove the defects. 

H 	 Vice-Chairman 

11.1.021 
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O.4.N.391/2OQ0 

Notes of the Registry 	 Order of the Trbuna 

i&ø 4'j 	füit. 

74/ 7Lc 	A? . 

.19 L7 9  
oil 

20,56021 This application stood for amend-

mend by order dated 24..2002 in M.P. No. 

55/2002. It i8 stated b Mr. M.Chanda., 

learned counsel for the applicant that 

steps were already taker by the applicant 

for providing sufficiøn service copies 

in the Office. Office t-%ierity and report 

on 23.5.2002. 

List on 23.5.200 for orders. 
4 

• 	Member 	 • 	Vice-Chairman 

List on 28.6.200 for orders, 

Vice-Chairman 

Heard Mr. M. C,anda, learned 

counsel for the applicat. 

Issue notice t show cause as 

o;uhy the application hall not be 

admitted, Returnable by four weeks. 

List on 13.8.002 for admission, 

Plamber 	 Vice-Chairman * 

	

mb 	 . 

.7,2002 	Heard Mr 11. Ch.anca, learned 

c..irel Per the appiic4nt. The app1ica.0 

tiwi is adrnitted The iespondmnte are 

ivectte file thin wxitten statamant, 

if any within fajr weea timu Prern 

tday. List Per orders en 10.8.02. 
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O.A. 391/2000 

Notes of the Registry 	sate 
Order of t J~e Tribunal 

• 	 .' 	

H128 	2 	 . 	 •. • 	 S. 	 . 	•• , 	 P1 r, A,Deb Roy ,  lea med Sr. CG.S, 
Po r the R as pond ents a tat ed that he will 

I file written statement shortly. He wants 
three weeks time or Pi1ig wfl.ttO 

1. 	Stament. Prayer is allowed, 	j..• 
I aai on 10, 9,2002 or orders, 
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LO9.02 	 Service on the responaents are 

complted.• N steps so far ken by the 

main respondents. 14rJ.iDeb RoY t  Sr.CSC 
I 	 . 	 . 	 .. 

has prayed for time to file, writ ten. 
11 	ó)• 	 • stateniente iirA,i)eb Roy, stated that " 

	

. 	 j. the Uniop of •ndia foa1.pary 1  nb furth 
instructions have.received from other 

4 TL_ 	 . 	 I respordents. The dase is' pñding 

12000@ 	 is required to be dispo 
tb1 1Ac 	 ed of.Ltx-1e  case be lste for hearing 

Ji •Vc-& 	
• 	 • 	 on 3.lO€O2. The respondents may file 

written statement within two weeksA 
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0 114-No.. 1 of 2000 

JJA? OF JjJCISIO\1øø.e3•lOS2OO2 

Shrj Paresh Chandra Deb ]arma & Others. 

PPICwr(s) 

1Mr.M.Chanda Mrs. 

WVOCAT FOR T 

Union of J.ndja & Ors. 

Mrft.K.N.choudhury, Mrs. R.choudhury 
-, 	 -, 	 ItIJVUCAL. FO Cr _ 

SPoN.JiT(S) 

Tt .90i 'iL. HR.JU$TIC D.N.CHOUD}jy,VICE j 

Thk iON' t3I4. MR.K.K.SH 	.AIMINISTHkf IVE M*4BR 

1.1 Whether Reporters of local papers  may be allowed to see the judgment 7 

2., 	To be referred to the Reporter or not ? 

3. 	Whether their Lordships wish 
judg 	

to see the fair copy of the ment 7  

4 	/hether the judgment is tobe circulated to the other Benches 

Judgment delivered by HoiYble VICEikIRMN 



CENTRAL ADMINISTRATIVE TAUBUNL 
GU4ATI BENCH 

original Application No.391 of 2000. 

Date of Order: This the 3rd Day of october 2002. 

liON'BLE MR, JUST ICE D. N.CHOUD1URY,VICE.CHXRMIN 
HONBLE MR.K.K. S 	AMINISTRATIVE MMBER 

Shri Paresh Chandra Deb Barma, Son of Late 
Jogendra 1)eb Barma, of Shyamali Bazar (Near CM 
Stores), 0.0, Kunjaban, Agartala, West Tripura, 

Shri Sunji Debbarma, Son of Shri. Rameski Debbaruia, 
of Banamalipur (South), A.A..Road, v.u. Agartala, 
P.S.Weat Agartala, Weat Tripura 

Shri. Mangal Deb Barma, Son of Shri Push Kr4)ebba-. 
rrna, of Krishna Mohan Kobra Para. 
k'.O.LeTbucherra, Distrjct..West Tripura, 

Shri Joy Narayan Debbarma, 
Son of bate Suryakumar Deb Barma 
of VU lage-Bbati Fatikoherra, 
P.O.Kamalghat, District-West Tripura, Tripura State: 

Shri Chitta Deb Barma 
Son of Late Kartik Deb Barma 
of village-Khampar Para, 
'.o. Bodhjung Nagar, West Tripura 
District, Tripura State. ... 	Applicants. 

By Advocate Mr.M.Charxcia, Mrs.S.'*s 

The Union of 1ndi, New Delhi.: 

The Director,Indjan Coufloji of Agricultural 
Research, ICAR Research Complex for N.E.li Region,. 
Umroi Road, Barapani, Meghalaya, 

The Secretary, Indian Council of Agricultural 
• 	 Research, Krishpi Bhavan, New elhi-110001. 

The Joint Director of Indian Council of Argicul- 
tural Research, ICAR Research Ccmplex for NEM 
Region, Tripura Centre, P.O. Lbucherra, West 
fripura District, Tripura. ... Respondents 

By Advocate Mr.K.N.Choudhury, Mr. R.Choudhury. 

contd/- 
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ORDER 
- - - - 

cH_owD}LURY, J. ( V. C • ) 

The applicants are five in numbers working 

as drivers. Out of them four are vehicle drivers, one 
is Tractor Driver. The applicant No. 1,2, and 3 were 

appointed in 1984 and the applicant Nos. 4 and 5 were 

appointed in 1990. In this application the applicants 

claimed for the benefit of higher scale of pay/promotion 

as applicable in the department. The applicants each of 

them submitted representation8 to the different author-

ities of the IM but of no avail, In the application 

it has also stated that the applicant No.1 Shri Paresh 

Chandra Deb Barma submitted representation on 24.7,99 
addressed to the Dy. Director General, IR. The matter 
was posted for hearing. We have heard Mrs. R. Choudhury, 

learned, counsel appearing on behal £ of the respondents 

prayed for time to file written statement. 

2. 	The matter is pending before us since 1999, 

considering the nature of the claimn and on perusal of 

the pleadings we are of the view that the ends of justice 

will be met if we direct the respondents to consider the. 

case of the applicant sympathetically in the light of the 

norms in giving the benefit to the employees. In the 
circumstances we direct the respondents to consider the 

case of the applicant sympathetically in the light of the 

representation submitted by the applicant on 24.7.1999. 

The applicant may also file individual/joint representation 

to the authority if so advised, within a month from the date 

of receipt of this order. I f such representation is filed 

by the applicants the respondents more particularly the 

\ , —'espondent Director General, Indian council of Agricultural 

esearch shall consider the same with-in two months 

Contd., .3 
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IN  THE CENTRAL A1)N]TRATIVE TRIBUNAL 

I 
N1f 

t.tr.i dm t'*ve Tribo.j 

i- wov LOB 
'1 

Oir;t 3ench 

1 
4 

j; 

GUWABTI BENCH. 

0'  L*  NO 1 2  9/ OF 2000. 

hri Paresh Chandra Deb Barma & I. Ors. 

1Lersus 

The Union of India and 3 others. 

N D E 

iip 	 rief contents. 

Original Application filed by 
the Applicants above-named, 

Applicants.' 

Respondents, 

Pa 

1 to 1 

A & B One copy each of the offer of 
appointment and letter of appoint-. 
rnent of the Applicant No.j dated 
21.0+,198+ and 0+.06,198+ respec-
tively. 

16 to 18 

	

IC , 
	

The appllèants made many replesentation 19 
-s to the different authorities of the 
ICàR including the Headquarters but no 
tangible resuti, one copy of such 
representations is appended hereto 
dated 24-.7.99. 

	

lDf 	 One copy of communication issued on 	20 
12.05.2000 from the ICAR that the 
representations submitted by one of 
the applicants was forwarded to the 
Conci1 Headquarters and decision was 
awaiting, 

Dated, Guwahati, 

	

The 	th August,2000, 

/ 
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Date of filing 	 2 7' 

or 

Date of receipt by post 

Registration No. 

ignatur e 

For Registrar. 

IN THE CENTRAL ADMINTRAT:rv 	UNAL 

GOWAHATI BENCH. 

01 A. NO, 	OF 2000. 

JA. JJ o 
44-M2 	1. Shri Paresh Chandra Deb Barma, 5on of Late 

/k -7 6wA 
Jogendra Deb Barma, of Shyaniali Bazar(Near 

Ar CM  221. 	Stores), P.O. Kunjaban, Agartala, West 

Tripura; 

2, Shri Sunil Debbarina, Son of Shri Ramesh 

Debbarina, of Banamalipur(Soutb), A.A.Road, 

P.O.Agarta].a, 'P.S. West Agartala, West 

Tripu ra; 

3. Shri Mangal Deb Barma, Son of Shri. Push 

Kr. Debbarma, of Krishna Mohan Kobra Para, 

P.O. Lenibucherra, District-West Tripura, 

pf d$ 4 L tcLt 	tq 1. O 

Contd. 
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-:3:- 

kê. abri Joy Narayan Debbarma, 

&Ôñ of Lc1e Su yakuvt&c&'r t 

of Village Bhati Fatikcherra, 

P.O. Kainalghat, District- West 

Tripura, Tripura tate; 

5, $hri Chitta Deb Bazia, 

Son of Late Kartik Deb Bara, 

of Village - Khampar Para, 

P.O. Bodhjung Nagar, West Tripura 

District, Tripura atate, 

Ac p  

V E R U 8 

' 7AA- 
I The Union of India, New Delhi ; 

hry-1Z 

2. TheDirecto, Indian CouncL.J. of 

Agriculturaj Research, IR Research 
fr 4dA2, 1 	

Complex for N.LH. Reg.on, TJinroi Road, 

Barapani, Neghaláya; 

APPLICN13. 

3. The Seeretáry,Indian Council of 

Agricultural Research, 

Krishi Bhavan, New Delhi11 0 001; 

The Joint Director of Indian Council 

of Agricultural Research, IGAB Research 

Complex for NEE Region, Tripura Centre, 

P.O. Lembucherra, West Tripura District, 

Tripura. 
MPONDENZ  

Contd 
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DAIL OF APPLICPTION :- 

Particulars of the order against which the 
application is made., 

There is no order debarring the applicants 

from having, the benefits of up-gradation through 5(five) 

yearly assessment as is allowed to and enjoyed by other 

Similarly situated employees. 

JurisdictIon of the Tribunal, 

The applicants declare that the Subjeot 

matter of the petition is within the jurisdiction of 

this Tribunal. 

LimitatIon. 

The a applicants further declare that the 

application is within limitation period prescribed by 

section 21 of the Administrative Tribunal Act, 19850 

. Fact of the case: 

a) 	That the applicants were appointed Drivers 

under the Indian Council of Agricultural Research (For 

Short ICAR) of different dates in 1 981i. and in 1990. 

Contd.P/5. 
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II 

Some of the applicants are heavy vehicle drivers, one 

is Tractor Driver and others are light vehicle drivers. 

That in xrxx ga every case of appointment 

there was an offer of appointment incorporating the 

terms of appointment and after acceptance of the appointi 

ment on the terms offer, the formal appointment letter 

has been issued to each of the applicants. The applicants 

are not appending hereto one copy each of the offers of 

appointment and letters of appointment for sake of brevity 

and they are appending hereto only one copy each of the 

offer of appointment and letter of appointment of the 

MNEXUR - &B. applicant No.1, ahri Paresh CharAdra Deb Barma as Annexure. 

'k' and 'B' respectively. 

That the service of Drivers as service of 

other officials and employees of the ICAR are regulated 

by rules framed by ICR and also under several rules 

framed by the Government of India aft from time to time 

as adopted by ICAR 

That the Service of the drivers under the 

ICAR are treated as Technical services and said technical 

services are regulated under the Rules of the IQR. For 

sake of brevity the applicants are not appending hereto 

Contd.P/6. 
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a copy of the aforesaid service rules but they crave 

leave to produce the same at the hearing. 	
/ 

That the technical services are having 3(three) 

categories, namely, Category-I, Category.'.II and Category. 

III and on entry into technical services the employees 

are allowed Categoryu.I, i.e t  lowest of the 3(three) grades 

as aforesaid, The Drivers are grouped in Group-Vill. 

That under the aforesaid rule, namely, 6.2 , 

/ 	there is a system of merit promotion from 1 grade to next 

higher grade irrespective of occurrence of vacancies in 

the higher grade or grant of advance increments in the 

same grade, on the basis of assessment performance • The 

persons concerned are eligible for consideration for such 

promotion or for the grant of advance increments after 

the expir7f lye) years service in the grade. 

That as stated earlier herein, the applicants 

No. 1, 2 and 3 were appointed in 198)+ and the applicants 

No.+ and 5 were appointed in 1990 and so in respect of' 
"V 

/ 
O 	the applicants No.1, 2 and 3 they have completed more 

than 16 years of continuous Service, while the applicants 
Ir?/> 

No.i. and 5 have completed 10 years service by the time. 

Contd.,.P/7, 
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J. 
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f\6  

if 	•Ud, 

h) 	That as stated, earlier herein, the Applicants 

N001 1  2 and 3 should have been given 3(three) assessment 

promotions and the Applicants No.+ and 5 are to be given. 

2(two). assessment promotions as per rules 6.2 but urif or-

tunately no such benefit has been given to the Applicants, 

for reasons not very intelligible. 

1) 	That there are other Drivers working under 

the IQR in different centres and Headquarters and in 

most cases the benefit as provided by rules 6.2 have 

been allowed even though those Drivers and the Drivers 

like the applicants working under the ICAB have been 

discharging same or similar duties of driving vehicles 

both heavy and light and therefore they should have been 

given the -benef it as provided by Rule 6.2 as referred 

to above, 

That as would be seen from Annexures A & B 

respectIvely, the appointments of the applicants as 

Drivers were Init1fly temporary appointments and it 

has also been contemplated that they willbe on probation 

for 2(two) years, In each and every case of the applicants, 

they have continued in service besides the period of 

probation, which periods expired long ago. 

Contd .P/8. 
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9 	 P. 

-:8:- 

Ic) 	That Annexures- A and B also do not show that 

the applicants have been appointed as Auxilliary Drivers 

but now even though not in writing, it is contended by 

the authorities that the Applicants are Auxilliary Drivers 

and therefore the benefit contemplated by rule 6.2 is 

not provided for such Drivers. 

1) 	That it is submitted that rule 6.2 does not 

contemplate any where that the Auxilliary Drivers will 

not be allowed the Me benefit as provided.. In any event 

the applicants were and are not Auxilliary Drivers and 

the Applicants and the appointing authorities are bound 

by the terms of the offer and appointment and letter of 

appointment which do no-where show that the applicants 

are auxilliary, It is re-iterated that even Auxilliary 

the benefit as provided by aforesaid rules can not be 

denied to the applicants. 

m) 	I That the applicants and each of them made 

many representations to the different authorities of 

the ICAR including the Council Headquarters but x to 

no tangible result. The applicants are appending hereto 

a copy of one of such representations to the Council 

Headquarters made on 2 +. 070999 asAnnexure - 

Contd.P/9. 
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That the applicants received a communication 

issued on 12.05.2000  from the ICAR Research Complex for 

N.EJ.Region to the effect that the representations 

submitted by one of the applicants was forwarded to the 

Council Headquarter and decision of the Council Headquarter 

ANNURE 	
was awaiting. A copy of the same is appended hereto as 

D 
Annexure.. 

That in this connection it Is pertinent to 

point out that after completion of 5(five) years in 

Individual case of the applicants, Annual Assessment 

Forms were supplied to the Applicants and they submitted 

those forms duly filled in and signedi The purpose certain-

ly is to allow them the benefit, which has never been 

given. 

That as stated earlier herein, the Applicants 

are discharging duties Similar to those Drivers who have 

been given benefit of 5(five) Yearly Assessment and the 

exclusion of the applicants from that benefit Is a gross 

discrimination which is not intelligible and thus the 

right of the applicants as guaranted by Article 1i- and. 

16 of the Constitution of India has been infringed. It 

is submitted that Article 39(d) of the Constitution of 

Cofltd.P/1: 0. 
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- : 10 

India contemplates that there should be equal pay for 

equal work, which means that equal benefit for equal 

work has also to be extended to all Similarly situated, 

That the applicants were never Auilliary 

Drivers and even thmagX they were appointed Auxiliary 

Drivers that appointment can not continue for a decade 

of more than that, The Apex Court has held that equal 

pay for equal work and providing security service by 

regularising employment withina a reasonable period has 
/ 

been accepted as a Constitutional goal and such regula-

risation and providing =a, equal pay for equal service 

as a part of the Constitutional philosophy which ensures 

a weilfare state providing equal opportunity to all, 

similarly placed employees of the abate. 

. 	That in this connection it is also pertinent 

to point out that ICâE is an authority and a state within 

the meaning of Article 12 of the Constitution of India 

and Since it is a public authority ,  it IS incumbent for 

the ICAB authority to act fairly, reasonably and in an 

appropriate reasonable manner, while denial of the 

assessment benefit to the Applicants is grossly unfair, 

irregular and inequitious. 

Contd.P/11 a 
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:11 : 

s) 	That from the fact narrated herein-above it 

would be seen that it is a fit case in which the Hon'ble 

øt Tribunal would be pleased to interfere into the 

matter and issue an appropriate direction to the Respon.. 

dents and each of them to provide the Applicants with 

consecutive benefits after each 5(five) years of continuous 

servcé of each individual as provided by rule 6.2, as 

rf erred to above. Principles of reasons and justice also 

demand that this be done forthwith and in no time, 

Grounds for relief with legal provisions: 

The grounds for relief are that the applicants 

are entitled to similar treatment in respect of the 

benef it on each (five) year assessment of their service 

and denial of the aforesaid benefit infringes fundamental 

right of the applicants as guaranteed by Article Iki and 

16 of the Constitution of India and also under Article 

39(d) of the Constitution of India, 

DetaIls of the remedies exhausted : 

As stated earlier herein, the Applicants 

have exhausted of the available remedies by making 

Contd. ..P/12. 
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repeated representations to several authorities including 

the ICAR Headquarters. 

Matters not previously filed or pending with any 
other CourtJ 

The Applicants declare that they have/bad 

not previously filed any application, writ petition or 

suit regarding the matter In respect of which this 

application is made, before any Court or any other 

authority or any other Bench of the Tribunal nor any 

Such application, writ petition or suit is pending 

before any of th. 

Relief sought : 

In view of the fact mentioned In paragraphs 

above the applicants pray for the following relief :- 

a) pass orders directing the Respondents and 

each of them to allow the benefit of higher 

scale of pay/promotion as contemplated by 

Rule 6.2 after each 5(five) years of cone 

tinuous of the individual, applicant and 

the benefits to be consecutive; 

COfltd..2/13. 
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3 : 

pass(orders in interim in terms of prayer 

(a) above; 

grant costs of and incidental to this appliw 

Cation to the Applicants; 

pass such further or other order or orders 

or directions as seem fit and proper having 

regard to the circumstances of the matter. 

And for this gracious act, the humble 

Applicnts shall as in duty bound ever pray. 

9. Interim order, if any, prayed for: 

• 	It is prayed that the Applicants be allowed 

benefit of rule 6.2 Subject to the decision of this 

application. 

.10. Thel applicants desire to have oral hearing at the 

adnision and subsequent stages. 

11. Particulars of Bank Draft/Indian Postal Order filed 
in kespect of the Application Fee 

State Bank of India, 

Demand Draft No.Q_2--$t' 	Dated 	.200C 

Contd .P/1 +. 
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L 

H. 

12. List of enclosures : 

I • Annexures - 'A' to 'Dt. 

1 	2, Bank Draft i(one) No, 

3, Vakalatnarna. 

)+. 8. elf addressed Envelop. 

5. File Size envelope with addressed 

of the Respondents, 

VERIFICATION 

I, $hri Paresh Chandra flebbarrna(Applicant 

N0.0, Son of Late Jogendra Debbarma, aged 	years, 

by Prfession 4.. Government service, resident of $hyaa1i 

Bazar( Near C.Ivl.atore), P.O. Kunjaban, P.S. East Agartala, 

District West Tripura, do hereby verify that the con-

tents of Paragraph 1, Paragraph + (a t r) are true to 

my knowledge and paragraphs 2 and 3 are believed to be 

true' an legal advise and that we have not suppressed any 

mate'iai fact. 

Date: 

Place: 	 Siiature of the Applicant No. 1. 

Contd.P/j 5. 
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To 
The Registrar, 
Central Adninistrative Tribunal, 
Gauhati Bench, Rajgarh Road, 
Bhanga garb, Guwahati 781 005. 

Copy to i. 

The Sr. Central Government Standing Counsel, 
Güwahati, Assam. 
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I14D1AJ COMCI L OF A01UCUL1tJW1 
ICAR REARCH CC4PIZX FOR t1.z,xi. M0 ,10N 

(DAR 141X4OWAI ktcAD, aLu4G..793003 

Dated Ehillong, the 21*b ipril, 194 

The Dj%ct(?r, lC.#U Ke3QarCfl CaVlax tr 4
'-. eç4ou iS 

pl*esed to offer a tcnoraxy poSt of Driver to $ hri. Faresh Chandr 
aa Bena on the following tens and conditions s.. 

The appointment Will be gor a period of two yeazz in 
• the first instice. 

Ze 	The post is teuoraxy and carries the pay scale of 
t' 	 34O_1O..38OEB1O43W.. Oti .oppcintment 
he Will drawat the initial ate9e of R3* 	 in the 
&zOYe time scale, Hm Will be entitled to draw such 
allowances (&axneza allowwncan &. havtoe rent llo,ance etc.) 
as are aà!i58ible to other staff of corrcspcncling gradb and 
statue mr the 
Grant of pay,  leave trivellnQ and utl cwzzc 	!z 
regulated by the Indian Council of Agricultural Reercb 
MutetisMutandis in accordance with the principle of 
Puncianentil and Suppincntary Rules anti such otr jriez  
and orders as are issued by the Government of India from 
time to tine. 

4. 	The poet is con.governmont, but pensionable o  lb will be 
qorerned by the Indian Council of Agricultural Josearch 
Pension Rules which are based, MUtgtis-mutp.2  i2 or the 
iberalised pension Rules of the Government of ndie, as 
snended, c3.rified or modified, from tizrx to tix. 

• 	tta headquarters will be at TripuraZor the pxeaont• but 
he will be liable to serve in any In3tituth an4/cr office 
of the Indian Council of Agricultural Rccrch.' located 
enyvtezeinIndia 

60 	He will be on promotion for a period of two ycaru from the 
- • 	 date of his Jqining the post, which may be oxtondod at the 

discretion of the oonetent authority. Pailuro to ccxxpletion 
• Of the probationary period to the satisfaction of the 

• 	 c*tent authority will render him liable to be discharged 
S 	

m service. 

His ippoiuthent ma be terminated without SSS ignin g any 
reason by one month's notice 4z either side undCr ilee 
S of the Central Civil Lervics (Teuoraxy Service) Rules 
396% as appUcableo  mutatis.wutandis to the enloyeea of 
the C3UZZCi1. During the probation, howovcr, the WpoInting 
uthodty may teninete tho service of appointee without 
triortics and Without the payment of salary in lieu 

MA 
'S  

oint Will be subject tq the condidions that he • 	
is declared medically fit for service by the prescribed 
medical authority. 

9. 
 

On eppointicnt, he will be required to take an oath of 
ailegience to the Constitution of India or naku soln 
effirration to that effect, as in the form enclosed. 

O 



/ 
)b will submit a declaretion zegerding his maritdl *itatWJ 

Pas in the form enclosed. Zn the event of his having already 
ze than one wife living or bØtng married to a pox.aon having 

elxeedy giother wife living the appojntntmt will be subject 
t0 his being ecnpte4 from the enfornent of the xecru.thnoflt 
iflthi$bOhSlf.1 

I 	. 	W.a appointment tider the Coun il will be connidered to be a 
fresh appoinehto and he Will. 3ot be ontitlod to any travelling 
wdfnVeYanOe &llowanoea for joining the post at T ripurae 

12 

	

	Otaçr conditions of aexvioo will be governed by the relevant 
rules and orders which may be iasjed fxctn tinc to timc by the 

Ib 	13.should s tata whether he is riorvthg or is unoe r obi I çt ion 

to eeqE another Oentral Ga'ern!Mflt DoparbzEUt# a St Q te 
(au'ersnt or Public Authority. He ahould also atate whcther 
he applied or th being considered for posts el.aewiiexe. 

If any declarat on given or information furnis hod by him 
• 	prores to be false or if he is found to Itave Willfully 

aixessed any material information, he will be liable to 
runovol frcm sevios and such other action as may be deuzd 

• 	 flCC9Sery0 	 I 
15. 	He sbcxild producl e the original coxtificates in respect of 

his educational quel.ticationa and age and cate 

In c the post 	ocoeptable to 8 Lid Pa'ee h Chandra Deb 
Sarme on the tezm and conditions mentioned above he shoul4 
intimate his ac ptmice to the Dixectcr in*ndiately tnd report 
for duty to thdi Joint 1)irector, Tripura ntze. 1C/h Racerct 
Ccloz for 	Region. P.O. leubucherra, Tripura West with 
an intimation to MattAdninietx.tive Officer (Ad.) after 
obtaining the msdic4 iiths1 -ostificate fzn a nedical Officer 

• - • 	Dot below the rank Of Civil , .Surgeon of any Governswnt NOS 
• 	 S 	 dthth 30 (thirty) daygifrom the  date of issuc of the offer, 

fai'ling which the offer will automatically atnnd cencelled, 

	

H 	 / 
$ Lid Pares h Ch4)eb Barm 
8/0 Jogendra Ch.b Barma. 
Viii ...Dulure.'.G.Old !%gartala. 

	

I 	 Mstt,Aaninintrative Oftiair (A&.) 

• 	$emo,ILo.RC(1Q34/83 	 Dated Shillong. tho 21st April & 1984 

Cqpy 

.5 

- 5 

forwarded for information mid necessary ection to s. 
o 

Accounts Officer. ICèR iaearchtazrplex for K *­ 8 * z:iI Riicn 
Shullong. Shri Paresh Ca. Deb Baziva - has been i3ppointed egathat 
one bf the sanctioned posts of Driver of 6th Plan. MS 

Joint Director ?ripurs.Qntre, LCAR Research (cznplox for J$ 
egiOn P.O. LCmnbucherre, 2ripura West, 

Superintendent I (A,), ICAR Research Cuiplcx £r U.L . Logion 
Shillong alongwith lolice Verification Report of ihri Peresh 
Ch.DebBauaa.11 

40 	Cashier, 

/ 
	 0 	 • 
Wr 	

( 1•1.24 5harmo ) 
Jstt. Adalnistrativa (fiOa(Mmn,) 

- 	
'p 
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P.P C*JOIL OF 4LIcU1a'UEAZ. 1JEMCh 

ca WD(,JwAI a 	Wid..793 OO 
ca•x 	LB iuciw B N..  

O.IQ(P)29/84/13 	 Dated ShUlmi,,g  t4thJunb 1904. 

(. 

? DSxetor, IGAa Resosroj Cerp1ez for Ii hegion, is pleaaed 
to appoint 8ii P&resh C*a Deb Ba tosporari]y to the poet of 
Driver in the scale of p 	 p.s. plus 
urial allmovanoos as ndia.tsaible 1* ICAH u*ler the ICAR Research 

for 	R0gi0s2 Tri*zra C9ne with effect from 1105084(a) 
___ - oitaini4 In this cr1ex 	o1Zo.RCK) 36183 

datet 214.04. His -baadquarteA is at Tripura. 
1i kamesh Chandra Deb Baxm wil' draw pay at the initial stoge 

• 	 p., with effect &M 1 14.64 (m), 
sppoi.nnt is pixely tmper.ry and terni1nitb3.o witht 

*asj*ii1OW reason tbareef iv-4me, *onth Atioe fron either ai8.o. 

u/_ 1.J. $b 
Asatt, Maiiniatratjye OffiOe3?(1.d, 

) 

0 
$tc40Ro(P)29/84/13 	Dateda 	Vv 4th J'u, 1984. 

C* fwazd.d  1W infO=&t1,(G and necessary action to $ 40  

t. Lao hate Officer, IGAR Reaeàroh Ccaplex fce NH 
$h411 toott*x with a cco' of ecoh.oL the jpinin -  - 
report aat aa4io4 ti1nees Oftrtm4auff  fte appoiii*z4 in 
siaat the post otDLyr unotjece4 er 6th p3an Nain 

reg BIi Peab C hUdIS Dob Sunap Driver, Trira Centre, 
P.O. £nhire, West TrLi**xs. 
J1n$ Director, IC&a Resereh Cosp]ex fee 1iM 104 TgiP=&  

- 	 Centre, P 0. IAz,)rra, Veit Trii*ira alon8vitb orifn4 
-. 

 rw
tit X..116 fl8  5chesl loav1 u?rtifioate 1975 (iii) Bohednjà Tribe • 	 oertireste (iv) CLtiw?ph4 oOxtifio4e, 

, 	 Cash Ueotic, 10*1 Reoarch Caiplex for VER Region, •  
ShMme toestber with & OW Of the joIt1n report, 

5, DeR1f Assistant, (a.c.), xc&a ROSG=Oh Coiuplox La 

: 

• 	: 	• 
• •• •' 	. 

• 

& 

I bl~~ee 
••' 	, 

-,~ 4i~ 

0 

:j;; 



ANN URE.Q 

Date: 24.7.99. 
I To 

The Deputy Director General(NBM), 
Indian Council of Agricultural Research, 
Krishi Bhavan,• New Delhi '-110 0016 

Through Proper channel. 

Sub :- Benefit of past service rendered as Auxilliary Staff, 
Sir, 

I am constrained to invite your kind attention to the 
following facts for your sympathetic consideration and inter-
vention for passing necessary instructions/orders in the manner 
as it should be in accordance with the rues/orders applicable 
and in force issued by the ICAR :- 

1. 	I was appointed in thepost of Driver in the pay scale of 
ft.26o.k.3o/.. in April ,1 98 1i.. It may please be noted that 
the pay Scale offered to me was for the Technical category 
And I submitted Annual Assessment Report for consequitive 
5/6 years. 

2 	But Sir, all on a sudden I came to know that all the 
posts of Driver etc. have taken into functional group 
of Auxilliary category, 

3, 	From 1.1.86 I was given the higher scale of Rs.11501500/ 
because I was having Licence for driving Heavy vehicles. 

ii. 	From 26.6.96 I was declared as Technical (T.-1) as per the 
decision of the. Council. 

But it could not be understood that how the tenure of 
service rendered from my date of appointment to 25.6.96 
will be treated. 

Sir, I feel that for the long period of service rendered 
from my date of appointment to 25.6.96.  I am being declined 
from all sorts of service benefits like promotion/up 
gradation and thus self is loosing a huge amount of money 
for which I am not at all responsible. 
For the policy adopted by the Council, the poor-paid 
employees are loosing their service benefits for a long 
period which is very much unlawful and unfortunate. 

I, therefore, fervently request you to kindly look into 
the matter and take suitable decision/pass necessary orders so 

Oj  
00, 	that the low-paid employees like me Should not be deprived of 

any service benefit like upgradation/promotion for the tenure of 
P 	service rendered as 'Auxilliary staff. 

An ànmediate and fruitful action is solicited. 
'' 

pa 	
Yours faithfully, 

Sd/- Paresh Ch. Deb Barma. 



AXtJRE-P. 

DIAN COUNCIL CF AGRIULTtJRAL REAH 
ICAB Research Complex for N.E.H.Region 

Dmroi Road, Umiari. 

No.RC(G)30/8!+/3001 	Dated Umiam the 12th May, 2000. 

To 	 S  
The Joint Director, 
ICB Res earch Coznpie* for NI Region, 
Tripura Centre, 
Leinbucherra, 
West Tripura. 

Sub: 	Forwarding of representation Submitted by Shri aunil 
Deb Bana, Driver 'T-i) of Tripura Centre. 

Ref: 
- 	No./TC(p+4)//2128 dated 71 0.99. 

Sir, 	H 

- 	 With ±leference to your letter cited above, I am directed 
to state that the decision of the Council abolishing Auxilliary 

cadre w.ef, 29.6,6 has already been conveyed, to concerned 

centres vide letter No.(R)11+/83.4 dated 6.12.96 and subsequent 
clarification vide our circular No. I(R)14/184 dated 28.7.99 
Accordingly assessment 	to the next higher grade will be on 
completion of five years from the date of_declaration of Technical 
I.e. 29,6.96. Moreover, it may be mentioned that Council's 
decision fs still awaiting for consideration of the past servic 
as technical. Shri. Sunil Deb Barina, Driver of your centre may be 
informed accordingly. 

Yours faithfully 	 r 

(N.J.Kharnlawphlang) 

I Administrative Officer. 

ICAR MFARCH CC4PLEX FOR N.E.H. REGION 
TRIPURA 	; ENTRE 9  P.O. Lembucherras.79921 0. 

West Tripura. 

Date: June 08, 2000. 

Copy of the above mentioned letter No.A.O.,ICR(RC), 
J °  Umiazn, Meghalaya Is endorsed for information1to : 

P 
1. 	Shri Sunil Debbarma, Driver(Ts.i), ICAR(RC),Tripura 

Centre, Lembucherra. 
2 0 	Shri Paresh Ch4 Deb Barma, Driver (T..i), ICR(RC), 

Tripura Centre, Lembucherra, 

Sd/- Illegible. 
(K. R. Dhiman) 
Joint Director,, 


